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do with the Bill and, therefore,    we 
stage a walk out in. protest. 

[At this stage several Hon. Members left 
the Chamber] 

SHRI BHAGWAT JHA AZAD: 1 
want to put the record straight. It is the 
hon. Members, Shri Kalyan Roy and Shri 
Bagaitkar who threw the challenge. They 
said: "We challenge the Government and 
we will take the issue to the streets". I 
know the workers are with us and we 
know what happened at the time of the 
19th January strike. I( said: "If you throw 
that challenge, I accept it". It is they who 
threw the challenge. And I have accepted 
it. This is just to set the record straight. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That the Bill be passed." 

The motion  was  adopted. 

MR. DEPUTY CHAIRMAN: I would 
like to know whether we proceed with 
the next Bill. We will now take up the 
Motor Vehicles (Amendment) BUI, 
1982. 

THE MOTOR        VEHICLES 
(AMENDMENT)  BELL,   1982 
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Yes, Mr.    Ramakrishnan.    You 

speak first. 
SHRI R. RAMAKRISHNAN 

(Tamil Nadu): Mr. Deputy 
Chairman, Sir, knowing the sense of 
the House, I won't take much time. 
But it is very unfair to expect that a 
legislation, just because the House is 
tried, should be passed in a hurry and 
this I cannot appreciate. Still, 
knowing the feelings of my 
honourable colleagues. . .O.K., Sir, if 
they do not want this now, I will 
stop. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman. Sir, I would once again 
request the Leader of the House to take 
up this later. It may be that we will 
agree to it; I do not know really. But I 
need time to consider it. That is all. 
After all, we have been without this 
kind of a legislation for the last so 
many years and heavens are not going 
to fall if you allow the House to 
consider it after full deliberation. And, 
Sir, when I discussed this, I said that so 
far as the Money Bills are concerned, 
the House should pass them because if 
they are not passed now, they cannot be 
passed and, therefore, we were willing 
to co-operate. But, in this present case, 
this can be held over till the next 
session and the i other ones you can 
certainly pass. 

THE LEADER OF THE 
HOUSE (SHRI PRANAB MUK- 
HERJEE): Sir, there is a little 
urgency so far as this particular 
B;ll is concerned. As the honoura 
ble Members are aware, my 
honourable Colleague, the 
Shipping and Transport 
Minister       got the        spec- 

cial permission of the Speaker to 
waive, the notice period in the other 
House and in the other House this 
received wide support from almost all 
sections of the House. That 'is why I 
have suggested that that this should 
be taken up; otherwise, there was no 
urgency, and if the Minister did not 
feel it necessary, I would have readily 
agreed. 

SHRI JAGDISH PRASAD MA-
THUR: What is the urgency now? 

SHRI PRANAB MUKHERJEE: 
The      urgency      is      there    and 
the    Minister,    when   he   replies 
will   tell      you      that    the   ur-
gency   is.   We   cannot   just   decide 
the urgency of each   merely because 
you are raising the question.    The 
urgency is there and that is the reason 
why he wanted to have this passed 
and even the notice period was 
waived by the Speaker of the Lok 
Sabha     and the Lok Sabha discussed 
it and it received the support of every 
section of the    House.    This is the 
position.    We wanted    to    intro-
duce this and we wanted to have this 
benefit given to the accident victims  
with     immediate     effect and that is 
the urgency and this urgency  will  
have  to  be understood.    This is one 
of the important     social     security    
measure: whereby the victims of 
accident; will get some benefit out of    
th< legislative enactments. So, this i 
the urgency and I would reques the 
honourable   Members   to ap predate  
this point  and  to  agr? to it. 

MR.     DEPUTY     CHAIRM^ 
Yes. Mr.  Ramakrishnan, you 
continue your speech now. 
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SHRI R. RAMAKRISHNAN: Mr. 
Deputy Chairman, Sir, I fully 
appreciate what the honourable 
Leader of the House has said. There is 
definitely urgency to pass this Bill. 
Whenever air accidents happen or 
train accidents take place, they 
receive wide publicity all over the 
country through the media of 
newspapers, radio and so on. But road 
accidents, whenever they occur, do 
not receive any publicity at all and 
the persons who are killed in road 
accidents are generally the poor and 
the illiterate people. But I do not ex-
clude the other sections of the society 
who may also get involved in road 
accidents. It is definitely good that 
the Government has come forward 
with this piece of legislation and it is 
a very good legislation although one 
may have a difference of opinion on 
the quantum of compensation 
provided in the various sections. For 
example, it is five thousand rupees to 
be given for death and one thousand 
rupees for grievous hurt. Also, Sir, 
the setting up a fund called the 
Solatium Fund with contributions 
from the Central Government, the 
State Governments and from the 
General Insurance Corporation is the 
most welcome feature. 

Sir, in this connection, I would like 
to say a few words which will sadden 
the heart of every person. Sir, I do 
not know whether India may be 
leading in so many other spheres or 
not, but you and perhaps the whole 
House will be shocked to know that 
as against the world tally of 250/000 
persons killed every year, 7 million 
people were injured in road accidents 
in India. Alone in 1981, we have got 
the dubious record of as many as 
24805 people having been killed. 
These 25,000 people out of 250,000 
Form nearly 10 per cent of the road 
iccider. ts in the world which result 
in   fatalities in India. 

Sir. again, the incidence of deaths 
on roads per 10;000 vehicles lowest 
in a small country, an under-
developed country, like Indonesia 
where it is 3.9 per cent. In a very 
developed country like the United 
States it is 4.7 per cent, In Sweden it 
is '5 per cent, in Germany it is 12.5 
per cent; but you will be shocked to 
know that the total incidence of 
deaths on roads per 10,000 vehicles 
in India is 65 per cent. It is very 
shocking to know that 24 per cent of 
the people who are killed in road 
accidents in India are children below 
the age of 16, 21 per cent belong to 
the age-group of 17—24 and 49 per 
cent belong to the age group 24—60. 

Sir, it is really a sad thing. You will 
note that the Institute of Road Safety 
has brought out statistics that 70 per 
cent of the road accidents in India are 
due to commercial vehicles, that is, 
lorries and buses. Sir, it is absolutely 
necessary that since road accidents 
take so much toll in this country, the 
Government, whether at the Centre or 
in the States, should bring forward a 
very comprehensive penal legislation 
to see that this sort of accidents > are 
deterred in future. Sir, nowadays it is 
easily said that the easiest way to kill 
a person in India is to take a lorry and 
crash it into his scooter or his motor 
car. Life in India seems to be so 
cheap that it is absolutely necessary 
that the hon. Minister should also 
bring forward a comprehensive Bill 
which will take note of all these 
things and which can make 
provisions for these matters. Sir, even 
in the Statement of Objects and 
Reasons the Minister himself 
observes that the Law Commiss'on 
has made several recommendations 
and that only such recommendations 
as are of very urgent nature the hon. 
Minister has brought forward in this 
amending Bill and later the 
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a lot of accidents. So there should be 
a sort of heavy fine imposed on jay-
walking, and this is something for 
which the Minister should bring 
forward a comprehensive Bill. 

Sir, only one or two more points I 
would like to make. Sir, a very 
welcome feature of the Bill is that he 
has insisted that all the vehicle 
numbers should be in Arabic 
numerals. This is the most welcome 
feature. A person in Tamil Nadu doss 
not know Hindi. Similarly a person 
who comes from the Punjab or 
Haryana does not know Tamil script. 
Even I do not know the Tamil script 
properly in the sense of old numerals 
or script. So the provision that has 
been brought forward for Arabic 
numerals is a very welcome 
provision. But the more important 
thing is to see that it is implemented 
in practice. Then. Sir I would 
conclude by saying a few things. 
About the comoensation I would say 
that it is very difficult for the poor 
illiterate man in the rural areas who 
gets involved in an accident to go to 
the tribunal to getting compensation. 
You should help him by some sort of 
legal aid cells so that he is able to get 
the compensation. 

The compensation provided by this 
bill is only marginal or minimal and 
it is not the total compensation. In 
India we had the case of one Ajit 
Singh of Gujarat. The Supreme Court 
gave a very bad observation against 
the various tribunals that he was 
killed in a road accident in 1966 and 
his wife and children had to wait for 
15 long years to get the paltry com-
pensation of 19,120' rupees the 
Harayana Government made a 
laughing stock of itself when they 
contested a compensation given to a 
accident victim of only R 14,400. 
They went in appeal up to the 
Supreme Court. The Supreme Court. 
Judges had to come down heavily on 
them. 
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[Shri R. Ramakrishnan] 
Amount of compensation is little. In 

an air accident, Rs. 1,50,000/- are given. 
In train accidents. Rs. 50,000/- are given. 
In road accidents, you get compensation 
through the tribunals. You know how the 
Judges act in these eases. Therefore, 
there should be a complete re-evaluation 
of this matter. 

Although this Bill is to be welcomed it 
right now, there are certain features in 
particular which are to be more 
welcomed. Photograph on the driving 
licences has to be greatly welcomed. I 
think the hon. Minister will come for-
ward with a comprehensive Bill on this 
subject.    Thank you. 

SHRI GULAM RASOOL MATTO 
(Jammu & Kashmir): Mr. Deputy 
Chairman, Sir, I was inclined to agree 
with Shri Lai Krishan Advani that this 
Bill be postponed. After the Leader of the 
House explained the urgency of the 
matter. I am inclined to agree to this Bill 
being passed today itself. I agree to what 
has been said by my friend, Mr. 
Ramakrishnan. On the Jammu and 
Kashmir highway, there are a lot of 
accidents which take place and there is 
no compensation. Mr. Krishnan has made 
several points. I will request the Minister 
kindly to consider them so that 
compensation is paid in time. There are 
two pomts which nesd to be considered. 
Firstly. Mr. Mathur has raised the point 
with regard to these people who want to 
commit suicide and throw themselves 
under a vehicle. The second point is 
about the quantum of compensation 
which, to my mind, is much less. As the 
legislation has already been passed by the 
other House. I agree to pass the Bill to-
day and would request him to come 
forward with th« a mcnd-ments of Mr. 
Mathur in the next Bill for raising the 
quantum of compensation and also to 
identify those who want to commit 
suicide. 

With these words. I support the Bill. 



461       the Motor Vehicles       [ 11 AUG. 1982 ]      (Amdt.) Bill, 1982       462 

 



463       The Motor Vehicles      [RAJYASABHA]      (Amdt.)Eill,  1982      464 

 



465  The Iron Ore Mines and      [ 11 AUG.  1982 ]     Wtlfare  Cess and Fund    466 
Manganese   Ore  Mines  Labour (Amdt), Bill  1982 

 

MR. DEPUTY CHAIRMAN: 
Now I will put the motion. 

The question is: 

"That the Bill further to amend 
the Motor Vehicles Act, 1939, as 
passed by the Lok Sabha, be taken 
into consideration." 

The  motion was adopted. 

MR. DEPUTY CHAIRMAN: We 
shall now take up clause by clause 
consideration of the Bill. 

Clauses 2 to 10 were added to the 
Bill. 

MR. DEPUTY ' CHAIRMAN: In 
clause 11 there are two amendments 
but the mover is not present. So, I 
will put clause 11 to vote. 

The question is: 

"That clause 11 stand part of the 
Bill." '   ;-f 

The motion was adopted. 

Clause 11 was added to the Bill. 

Clauses 12 and 13 were added to 
the Bill. 

MR. DEPUTY CHAIRMAN: In 
clouse 14 there are two amendments 
but the mover is not present. So, I 
will put clause 14 to vote. 

The question is: 
"That clause 14 stand part of the 
Bill." 
The motion was adopted. Clause 14 

was added to the Bill. 
Clauses 15 to 27 were added to 

the Bill. 
Clause 1, the Enacting Formula 

and the Title were added to the Bill. 

 

MR.     DEPUTY    CHAIRMAN: 
The question is: 

"That the Bill be passed." 
The motion was adopted. 

THE IRON ORE MINES AND 
MANGANESE ORE MINES LA-

BOUR WELFARE CESS 
(AMENDMENT) BILL,  1982 

THE IRON ORE MINES AND 
MANGANESE ORE MINES LA-

BOUR WELFARE FUND (AMEN-
DMENT) BILL, 1982. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRI BHAGWAT JHA AZAD): 
Sir, I beg to move: 

"That the Bill to amend the Iron 
Ore Mines and Manganese Ore 
Mines Labour Welfare Cess Act, 
1976, as passed by the Lok Sabha, 
be taken into consideration. 

Sir, I also move: 
"That the Bill to amend the Iron 
Ore Mines and Manganese Ore 
Mines Labour Welfare Fund Act, 
1976, as passed by the Lok Sabha, 
be taken into consideration." 


